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MINISTRY OF EXTERNAL AFFAIRS

NOTIFICATION

New Delhi, jahe 9th January, 1995

S.O. 46(E).—In exercise of the powers conferred by section 3 of the
United Nations (Privileges and Immunities) Act, 1947 (46 of 1947) the
Central Government hereby declares that the provisions of Article I (Section 1).
Article II (Sections 2, 3, 4, 5, 6, 7 & S), Article III (Section 9 & 10),
Article IV (Section 11, 12, 13, 14, 15 and 16), Article V (Sections 17, 18, 20,
and 21), Article VI (Sections 22 and 23), Article VII (Sections 24, 25 and 26)
and Article VIII (Section 29) of the Schedule to the said Act shall apply
mutatis mutandis to the Asian and Pacific Centre for Transfer of Technology and
is representatives and officials.

2. This notification shall be deemed to have come into force on the 7th
day of April, 1994.

[F. No. UI|252|15|93]
SAVITRI KUNADI, Jt. Secy.
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EXPLANATORY MEMORANDUM

The Government of India have, on the 7th April, 1994 entered into an
agreement to accord to (lie Asian and Pacific Centre for Transfer
of Technology, its representatives and officials, the same privileges and immuni-
ties as are accorded to ,the United Nations Offices in India, their representatives
and officials. The Headquarters of the Asian and Pacific Centre for Transfer
of Technology in New Delhi was opened in December, 1993. Accordingly, it is
necessary for this notification to be made operative retrospectively from 7th
April J994. By giving retrospective operation to this notification, no one's
interests will be prejudicially affected.
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